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Judgement

A.C. Behera, J

1. This writ petition has been filed by the petitioner under Articles 226 and 227 of the Constitution
of India, 1950 praying for quashing the impugned order dated 22.07.2022(Annexure-4) passed in
Misc. Case No.41 of 2019 by the Assistant Settlement Officer, Rental Colony, Bhubaneswar
(Opposite Party No.2).

2. Heard from the learned counsel for the petitioner and learned Standing Counsel for the State.

3. Learned counsels of both the sides submitted that, the case land is situated in Mouza-Shampur
in respect of which, the settlement operation is going on.

As per Section 22(2) of the Orissa Survey and Settlement Act, 1958, the order passed by the
Assistant Settlement Officer, Rental Colony, Bhubaneswar (Opposite Party No.2) like the
impugned order is assailable before the appellate authority, i.e., before the Settlement Officer.

4. When the statutory appellate forum is available for the petitioner to challenge the impugned 
order passed in Misc. Case No.41 of 2019 by the Assistant Settlement Officer by preferring an 
appeal under Section 22(2) of the Orissa Survey and Settlement Act, 1958, then at this juncture,



this writ petition filed by the petitioner challenging the same is not entertainable under law.

Therefore, the ends of justice shall be bestly served, if this writ petition filed by the petitioner shall
be disposd of finally giving liberty to the petitioner to prefer an appeal before the Settlement
Officer at Jobra, Cuttack under Section 22(2) of the Orissa Survey and Settlement Act, 1958
challenging the impugned order passed in Misc. Case No.41 of 2019 by the Assistant Settlement
Officer and in case of preferring an appeal before the Settlement Officer by the petitioner, the
appellate authority shall entertain and dispose of the same as per law.

5. As such, with the aforesaid observations, this writ petition filed by the petitioner is disposed of
finally.
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